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ORDER

Before the Court took up the main matter, Mr. Rajdeep Rastogi,
learned Senior Counsel, as an Officer of the Court submitted that
he had brought to its notice that in Jaipur coaching centers were
operating from Commercial areas and were required to be relocated
to the areas earmarked for coaching institutes, which had been
demarcated by the Government / Jaipur Development Authority itself.
Pursuant thereto, the Authorities, particularly the Jaipur
Development Authority, had issued notices to such coaching
institutes to shift to the designated areas.

2. However, Mr. Rajdeep Rastogi, learned Senior Counsel, who is
present in Court, submits that while returning, he received four
missed calls, which he did not answer. The Secretary of the Welfare
Society, who was also travelling with Mr. Rajdeep Rastogi, learned
Senior Counsel, answered his phone, whereupon the caller threatened
him with dire consequences. The matter was reported to the police

and an FIR was registered on 12.09.2026. However, till date,
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nothing substantial appears to have been done. If that be the
position, we take serious note of the same. An Officer of the Court
or, for that matter, any person who assists the Court, must be able
to do so without any fear or apprehension. It is the duty of the
Court to ensure that no harm comes to such person, and the Court
would leave no stone unturned to protect such person.

3. Accordingly, the Court was of the opinion that strict orders
be passed against the Chief Secretary, State of Rajasthan, as well
as the Director General of Police, Rajasthan be summoned to apprise
the Court of the up-to-date status and also to explain why there
has been such slackness on the part of the Authorities concerned.

4. At this juncture, learned counsel appearing for the State of
Rajasthan sought time to take telephonic instructions from the
Director General of Police, Rajasthan, on the issue. Having done
that, it is assured that necessary action shall be taken in the
matter promptly. In view of the aforesaid assurance, for the
present, the Court refrains from passing any strict order.

5. Mr. Ajit Kumar Sinha, learned Amicus Curiae, points out that
in terms of the previous order of the Court, local site inspections
have been carried out in Delhi and Lucknow, in respect whereof a
status report has been filed by him. Learned counsel appearing for
IIT Delhi informs the Court that a report has also been filed
pursuant to the inspection conducted. The same are taken on record.
However, Mr. Ajit Kumar Sinha, learned amicus curiae, submits that
the role of the New Delhi Municipal Council (NDMC) has not been
cooperative, inasmuch as neither any assistance was provided nor

was any responsible Officer present during the inspection.
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6. At this juncture, Mr. K.M. Nataraj, learned ASG, submits that
he shall ensure full cooperation on behalf of the NDMC in all
respects and that there shall be no complaint from the learned
Amicus Curiae in future. We are confident that the learned ASG
would sensitise the NDMC, particularly its Commissioner, with
regard to the seriousness of the matter and the strict view that
the Court would take if there is even the slightest attempt not to
cooperate.

7. By the next date, the entire exercise shall be completed and
the learned Amicus Curiae is requested to submit a final report
confined to the areas indicated in the previous order.

8. In terms of the order of this Court, Mr. Animesh Parashar, the
then Municipal Commissioner, Patna Municipal Corporation and
presently holding the post of Bihar Urban Infrastructure
Development Corporation (BUDCO), has appeared in person and filed
his reply to the show cause notice. He has tendered an
unconditional and unqualified apology.

9. Having regard to the aforesaid, his personal appearance is
dispensed with, for the present. The reply filed by him shall be
considered on the next date.

10. Mr. Gopal Sankaranarayanan, learned Senior Counsel, submits
that he has filed I.A. No. 277011/2026 and I.A. No. 290689/2026
with regard to the grievance of persons who neither fall within the
category of unauthorised construction nor that of unauthorised use
of the premises in question in Jaipur and Bhopal.

11. Let copies of the same be served upon the 1learned Amicus

Curiae as also upon the concerned Authorities, as may be relevant
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for the said purpose. The learned Amicus Curiae is requested to
look into the same and seek instructions from the Authorities.

12. Let a copy thereof be served by learned Senior Counsel upon
learned counsel appearing for the States of Madhya Pradesh and
Rajasthan.

13. As a large number of petitions have been filed by various
parties, we request the respective parties to serve a copy thereof
upon the learned Amicus Curiae as well as upon the learned counsel
appearing for the concerned States. The learned Amicus Curiae shall
file a report in respect thereof after obtaining instructions from
the Authorities, and the Authorities are also directed to file a
detailed response thereto. It is made clear that all
Authorities/persons, whether private or official, shall extend full
cooperation to the learned Amicus Curiae with regard to whatever
information is sought or whatever assistance is required by him.

14. Mr. S.D. Sanjay, learned Senior Counsel appearing on behalf of
the MCD, submits that the MCD has filed its compliance report. The
same is taken on record.

15. Mr. K.M. Nataraj, learned ASG, has filed the SIT report in a
sealed cover. The same is also taken on record.

16. Ms. Kavitha Rameshwar Nithyanandam, learned AAG for the State
of Tamil Nadu, submits that the proceedings pending before the
revisional authorities have been taken up on priority and five more
Officers have been assigned for the purpose. It is submitted that
almost 260 cases have been disposed of and the remaining cases are
also likely to be disposed of within a few months. Having regard to

the aforesaid, time is extended for the Authorities to complete the
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exercise by 17.11.2026.
17. Learned Amicus Curiae points out that the State of Uttarakhand
has neither entered appearance nor deposited a sum of Rs. 50,000/-
(Rupees Fifty Thousand), nor filed an affidavit in the proceedings
till date. We take serious note of such conduct. Accordingly,
notice of contempt is issued against the Chief Secretary, State of
Uttarakhand. He shall remain present before the Court on the next
date of listing with his personally affirmed affidavit explaining
the position
18. Mr. K.M. Nataraj, 1learned ASG appearing for the State of
Madhya Pradesh, submits that by order dated 05.08.2026, this Court
had stayed the resolution of the State Government appointing a
Committee to examine certain issues relating to the Master Plan for
the <city of Bhopal and to submit a report. However, upon
reconsideration, the Government has taken a decision to withdraw
the said resolution and the proposal for constitution of the
Committee.
19. We note the same and expect that the same shall be done
without any delay.
20. For the present, the Authorities shall give priority to
ensuring that no commercial activity takes place in areas earmarked
exclusively for residential use.
21. Accordingly, the following directions are issued:

(i) For the present, the Authorities shall give priority to
ensuring that in areas specifically shown as residential, where the
permission granted by the State Government/Competent Authority is

only for residential use, no commercial activity takes place. If
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any commercial activity is found to be taking place in such areas,
the premises shall, in the first instance, be sealed.

(ii) In areas which are not clearly specified for any
particular use, such as commercial or residential use, the question
of mixed use may also require consideration. However, for the time
being, the status quo on the ground shall not be disturbed.
Proceedings on paper shall nevertheless continue.

(iii) With regard to any building/land/area in respect of
which a 1lis may be pending, whether between private individuals
concerning title or any other dispute, or between the Government
and the concerned party, the pendency of such 1lis shall not come in
the way of the Authorities sealing the premises if the use thereof
is in violation of the purpose for which the land/building was
allotted and for which the Competent Authority has sanctioned and
approved the plan.

22. It is clarified that if it is found that any structure has
come up wholly unauthorised and without any approval whatsoever
from any Authority, much less from the Competent Authority, the
process of sealing/demolition, as may be required in accordance
with law, shall also proceed with promptitude.

23. We make it clear that all Authorities required to act in terms
of the orders passed by this Court in the present proceedings shall
carry out the exercise without any discrimination. If it is brought
to the notice of the Court that the Authorities have resorted to
any pick-and-choose approach, this Court shall take a strict view
of the matter.

24. In some places, particularly Bhopal, the learned Amicus Curiae
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informs the Court that he has received information that on the one
hand, the orders of this Court are not being fully complied with,
while, on the other hand, they are also being selectively misused
inasmuch as a building/complex/property is initially sealed but is
thereafter unsealed within a few hours or days, without any
intervening development, such as submission of a show-cause reply
or a decision having been taken by the Authority.

25. On this issue, Mr. K.M. Nataraj, learned ASG, submits that
there may have been some confusion on account of the Government
constituting a Committee, which shall now be withdrawn and that the
aforesaid issue may therefore no longer arise.

26. Learned ASG further submits that the Master Plan for Bhopal
has not been revised since the year 1995 and that the Government
has now prepared a draft Master Plan. It is submitted that this
Court may permit the same to be notified so that objections may at
least be invited and the process may proceed. However, it is
assured that without the permission of this Court, the same shall
not be finalized.

27. Having considered the same, we permit publication of the draft
State Master Plan. We clarify that the test to be applied by the
Authorities with regard to any property/construction shall be
whether the same is in conformity with the existing Master Plan and
the applicable building bye-laws of the Competent Authority.

28. The Court is conscious of the fact that the learned Amicus
Curiae has constituted a team for this work, which we realise is
time-consuming and taxing. Thus, let a cheque for a sum of Rs.

10,00,000/- (Rupees Ten Lakhs) be issued in the name of Mr. Ajit
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Kumar Sinha, learned Amicus Curiae, by the Registry from the funds
deposited by the States/Union Territories in the present matter, to
meet the secretarial expenses and also as a token honorarium for
the members of his team.

29. List on 23.11.2026 at 2.00 p.m.

30. An up-to-date status report shall be filed by the States/Union
Territories/Authorities one week before the next date of hearing,
after serving a copy thereof upon the learned Amicus Curiae.

31. Learned Amicus Curiae 1is also requested to submit his

consolidated report on the next date.

(SACHIN KUMAR SRIVASTAVA) (ANJALI PANWAR)
COURT MASTER (SH) ASSISTANT REGISTRAR
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